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No. 2722(2)/LXXIX-V-1-17-1(ka) 24/17 

Duted Lucknow, January 6.2018 

27t provisions of clause (3) of Article 348 of the Constitution. the Governor is 

pleaser e ouehcation of the following English translation of the Ut esh Chalchitra 

(Viniyaman (5anst A iivam. 2007 (Vitar Pradesh Aduiniyam Sunkiyya 7 of 2018) as passed by 

the Uyar oradesh L egisi I 1o by the Governor on January 5, 2018 -~ 

FHE UTTAR #R S (REGULATION) 

1 21,2017 

2018) 

s passéd e the L tnar P e Legislate) 

s mentd this Ut Pradesh Cir Resdarion) Aet, 1935 

Ry enaciegt t the Sixty wight 1 ol the Republic ol tndia 25 

; 

13 This Act may be called the Drar Pradesh Cinemas (Regulation) Shoriidemd 
X . A eAent 

(% At At 201 

1l eniend 1o tie whole of Uttar Pra 
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6 VR Y3 IRV T, 6 e, 2018 
Amendment of 
section 2 of U.P. 
Actno. 3 of 1956 

Amendment of 
section 3 

Amendment of’ 
section 4 

2. In section 2 of the Uttar Pradesh Cinemas (Regulation) Act, 1955 
hereinafier referred to as principal Act,- 

(a) for clauses (a), (a-1) and (a-2) the following clauses shall be 
substituted, namely:- 

“(a) “‘appellate_authority” means the State Government when the 
appeal is preferred against the order of cer,_notified by the State 

vernment for thi and the Divisional Commissioner when the 
appeal is preferred against an order of the District Magistrate. 

(a-1) “Competent Authority” means the local authority created or 
established under any law for the time being in force by the State 
Government which exercises authority over land under its jurisdiction, and 
has powers to give permission for development of such immovable property; 

(a-2) “Entertainment” inchides any exhibition, performance, 
amusement,  game, sport  (including horse race), Direct-To-Home 
Broadeasting  services, Cable Services, exhibition by means of 
cinematograph, Digital Projection System and Video, to which persons are 
admitted for payment and, in the case of exhibition by ‘means of 
cinematograph and Digital Projection System includes exhibition news-recl, 
documentaries, cartoons, advertisements, shorts and slides, whether before 
or during the exhibition of a feature film or separately. It also includes any 
activity notified as entertainment by the State Government from time to 
time; 

(a-3) ““exhibition by means of video® means an exhibition to or in 
public, on payment for admission of moving pictures or series of pictures. by 
playing or replaying a pre-recorded cassette or any other device, by whatever 
name called or by means of a video cassette player or any other apparatus. 
by whatever name called whether on screen of a television set or video scope 
or otherwi 

(a-4) “Mini Cinema” means a single screen cinema licensed for 
cinematograph exhibition or exhibition through digital projection system in a 
permanent building with seating capacity not exceeding 125; 

(a-5) “Multiplex”® means a group or conglomeration of two or more 
than two cinema halls within the same premises with commercial, cultural 
and other entertainment related facilities;" 

(b) clauses (f-1) and (f-2) shall be omirted. 
(¢) in clause (i) the words and figures "the Uttar Pradesh 

Entertainments and the Betting Tax Act, 1979" shall be omitted. 
3. In section 3 of the principal Act,- 

(a) for clause (a) the following clause shall be substituted, namely:- 
"(a) give an exhibition by means of cinematograph or  digital 

Projection_ system, or"; 

(b) clause (d) shall be omitred. 
4. For section 4 of the principal Act the following section shall be 

substituted, namely:- 

4. The authority having power to grant license under this Act 
Licensing - (hereinafier referred to as the licensing authority) shall be 
A e District Magistrate: 
Provided that the State Government may. by notification in the 

Gazelte, confer upon an Officer, notified by the e ernment for thi; 
purpose, for the whole or any part of the State, such of the powers of the 
licensing authority under this Act, as it may specify in the notification, either 
concurrently with or to the exclusion of the District Magistrate. 
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namely:- 

Provided further that where any of such powers are exercisable 

concurrently by the District Magistrate and an_Officer, notified by the State 

Government for this purpose, each of them shall keep the other informed of all 

orders passed by them, and in case of difference of opinion between them on any 
matter a reference shall be made to the State Government whose decision shall 

be final.” 

5. After section 4 of the principal Act the following sections shall be inserted, 

“4-A. (1) No entertainment on which any tax is leviable, whether 

Permission for - exempted from  the liability to pay tax or not, shall be held 
holding X o E a2 S 5 
entertainment Without obtaining prior permission of the District Magistrate. 

(2) The District Magistrate may permit any such cntertainment after 

satisfying himself that proper precaution has been taken for clectrical and fire 

safety. law and order, public order and safety, and extra safety measure have 

been taken for any arrangement of air cooling or air conditioning facility and 

any other electrical installations at the place where the entertainment is 

proposed to be held. 

(3) Notwithstanding anything to the contrary contained in any provision 

al this Act or any other law for the time being in force, the District Magistrate 

or any other officer authorized by the State Government in this behalf, may 

prohibit the holding of such entertainment, if he is satisfied that— 

(a) the proprictor has given any false information which is likely to 

ilt in the evasion of tax; 

(b) the proprietor has committed or likely to commit a breach of any 

of the provisions of this Act or the rules made thereunder: or 

(c) the holding of the entertainment is prejudicial to public safety, 

decency or morality : 

Provided that nothing in this section shall apply to Direct-to-Home, 

cable services and all entertainments licensed under the provisions of this 

Act.™ : 

"B (1) A license required for the entertainments, as provided in 

section 3 may be granted by the licensing authority for a 

period not exceeding five years. 
permissian 

(2) A permission. as provided in section 4-A may be granted by the 

District Magistrate for the required period as mentioned in an application 

not exceeding five years. 
(3) On submission of an application complete in all respect the 

licensing authority or the District Magistrate shall grant or refuse to grant 

license or permission within 30 days from the date of receipt of an 

application in such manner as may be prescribed by the State 

Government. On expiry of the said period, the license or the permission 

shall be deemed to be granted. 

(4) The applicant may submit his/her application on departmental 

web portal along with necessary documents and payment of fees (if any). 

IT the application is complete in all respect and the applicant is eligible, 

the license or permission shall be granted through the web portal within 

30 days and the same shall be sent through email to the applicant. The 

applicant may also download the said license or permission from the 

departmental web portal: g 
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Provided if the license or permission is obtained by misrepresentation ol 

fact or concealment of fact or on the basis of forged document then such license 

or permission shall be deemed null and void and may be cancelled by the 

licensing authority or District Magistrate and legal action shall be taken against 

applicant.” 

6. In section 5 of the principal Act,- 
Amendment of : 
section § (a) in sub-section (1),- 

(i) in clause (aa) for sub clause (i) the following sub clause shall be 

_ substituted, namely:- » 

“4(i) is situated at a distance of not less than 200 metres from the Raj 

Bhawan, the State Government Secretariat or the High Court ;> 

(ii) sub clauses (ii) and (iii) shall be omitted. 

(b) clause (bb) shall be omitted. 

(c) in the Explanation appearing after clause (c): 

(i) Explanation (1) shall be omitted; 

(ii) afier Explanation (2) the following note shall be inserted. 

namely; 

~The certificate of actual measurement in Metre-Kilogram-Second “NOY 
(M.K.S.) system shall be provided by the Competent Authority or the person authorized 

by him.” 

Amendment of 7. In section 6-A of the principal Act,- 

e (a) in sub-scction (1) for the words ““video library or television signal 

receiver agency’” the words **video library™™ shall be substituted. 

(b) in sub-section (4) for the words **cinematograph or video™ the words 

*‘cinematograph or digital projection system or video®” shall be substituted. 

8. In section 8 of the principal Act.- Amendment of 

(a) in sub-section (1) for the words **video library or television signal 
section § 

receiver ageney’ the words **video library or holds entertainment’” and for the 

words *ten thousand rupees™ the words *‘twenty thousand rupees™ shall be 

substituted : 

(b) in sub-scetion (2) for the words ““five thousand rupees™ the words 

“ten  thousand rupees’” shall be substituted. 

(c) in sub-section (3) for the words **twenty five thousand rupees™ the L 

words “*fifty thousand rupees'” shall be substifinted t 

Amendment of 9. In section 13 of the principal Act. in sub-section (2).- 3 
o 13 (a) in clause (a) for the words *video library or television signal receiver 

agency” the words video library™ shall be substitured. i 

(b) in clause (aa) for the words ““{ifty thousand rupees’ the words “*two 5 

lakh rupees™ shall be substituted. Y 

Insertivn of 10. After section 13 of the principal Act, the following section shall be 

it inserted, namely:- 

“13-A. The provisions of this Actas amended by the Uttar Pradesh 

Validation Cinemas (Regulation) (Amendment) Act, 2017 shalt also apply 4 

and Savings  to the applications pending and approval given for construction of i 

permanent building and license granted before the commencement ol the 

said Act of 2017.7 
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STATEMENT OF OBJECTS AND REASONS 

Fhe Unar Pradesh Cinemas (Regulation) Act, 1955 has been enacted to regulate the exhibitions of 
films through cinematograph or video. Due to fast development in science and technology and change in 
construction techniques it has become necessary to amend the said Act. It has, therefore, been decided to 
amend the said Act mainly to provide for.- 

(a) defining "Competent Authority" for the grant of permission regarding construction of 
Cinema/Multiplexes; 

(b) defining "Mini Cinema" to promote the construction of cconomically viable small 
cinemas; E 

(c) omission of licensing of Television Signal Receiver Agency due to compulsory 
installation of St Top Boxes after digitization; 

(d) permission of holding other entertainments afier repealing the Uttar Pradesh 
Entertainment and Betting Tax Act, 1979; 

(e) online system for granting the license of cinema/multiplexes and permission of other 
\ entertainment within prescribed time, failing which license or permission will be deemed to have 

been granted: 

(D restricting the provision of minimum distance only to the Raj Bhavan, the State 
Government Sccretariat and the High Court; 

(g) revising the penalty and composition charges; and 

(h) extending the time period of license/renewal for Cinema/ Multiplexcs. 

I'he Uttar Pradesh Cinemas (Regulation) (Amendment) Bill, 2017 is introduced accordingly. 

! By order. 
&4 VIRENDRA KUMAR SRIVASTAVA, 

Pramukh Sachiv. 
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